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. GOVERNMENT. OF MANIPUR

SECRETARIAT : LAW & HEGISLATIVE AFFAIRS
DEPARTMIINT

) NOTIFI‘CATION _
Imphal, the 23rd March, 1985 ,
No. 2/4/84-Leg/L.—The followﬁng Act of. the Legislature, Manipur
which received assent of the President pf India on 10-3-85 is hereby
published in the Manipur Gazette. . . :

. . .1} BIOY SINGH,
Secretary '(L:'iw)""'tr the Government of Manipur.

'

THE CODE OF CRIMINAL PR{ CEDURE (MANIPUR

= ... . SECOND AMENDMENIT) 'ACT, 198

(Manipx'xr Acf,.'-.}’lo."S ofi'"itlé.!!'S) _
AN

ACT . ,

inal ’Pro.cmlurc, 1973.

Jurther to cmend tl.e Code of Crim
Be it enacted by the Legislature Jof Manipur in the Thirty-fifth
Year of the Rerutlic of India as - follows :—+
1. (1) This Act may be called ihe Code of Criminal Procedure
(Maripur Second 'Amcndm_cnl) Act, 1984.:

-(2) Tt extends to the whole of he State of Manipyr.
Jt shall come into force dt once and shall remain in force for
) dtended by the State Government

of three years which may be ¢ .
hot exceeding one year at any

a period : be
from time to time for any period. ] _ :
one time but its expiry under the operation of this sub-scction thall

not affect=—

e vk

\
Short title,
extent and
commence-
ment,
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(a) the previous operation of, or anything duly - done or suffered

under “this Act, or

(b) any right, privilege, c_\biigation dr liability acquired, accrued
or incurred under this Act, or

(¢) any peualty, forfeiture or punish%}ncn; iacurred under this Act,
or . : [

{d) any in)}est'igati.o.n, legal p_rocceding;’; ‘or remedy inrespect of any
such right, privilege, obligation, liability, penalty, forfeiture or
punishmént as~aforesaid. I R -

and any such.investigation, legal proceediny ot remedy may be instituted, -
continued or- enforced-and any such: penilty; forfeiture or punishment
may -be; imposed” as if. this Act had, nat expired. '

T

Definitions. 2. In this Act, unless the context ptherwise requires—

(a) “‘Specified Executive Magistrate” means —
(i) District Magistrate,

(if) Additional District Magistfate,
(iff) Any other Exccutive Magistrate’ designated by the State
Government, by general of special order, as Specified
Executive Magistrate after donsidering his qualification or

expericnce in relation to legal alfairs, for such areas as
may be specified therein ; .

(b) words and expressions used herein and not defined but defined
in the Code of Criminal Procedure, 1D7?3 shall have the meanings
respectively assigned to them in that (ode. :

Act 2 of 1074 3. During the period of operation of [this Act, the Code of Criminal
1o he trrocedure, 1973 (hereinalter referred to ns the Code), shall have eflect
smended subject to the provisions of section 4 and the amendments and modilica-
emposadly. o ne thereto referred to in that section. :
Confuraient 4. (1) Notwithstanding anything contained in the Code, a Specified
‘,’)L'\\i"‘gx}”’ Exccutive Magistratc shall, to the exclusion of any other Magistrate,
Tixeentive have power—

tiaaistrates. ,
) {a) to authorisc detention of any person accused of any of the
“following offences being an offence forming part or arising
out of or connected with, any violence by member of an
association declared as unlawful association under the Unlawful

37 of 1967. Activitics (Prevention) Act, 1967, namely—
(i) offences under the Indian Penal Code or any other law for
the time being in force pupishable with imprisonment for
a term not exceeding two )ears or with fine or with both;

(i) offences punishable under | Chapter VIII (Offzoces against
the pudlic tranquillity) and Chapter X (Contempts of the
lawful authority or publig servaats) of the Indian Penal
Code ; ! ' :
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and try

i'};'(b) to take cognizance of,
: ffences.

“to any. of, the said o and dj

'POSG of cases, relating

(2), For, the, putposes of this sectio ’

Riding anytg_mg contained therein, haye cﬂ%ﬁ SgS_q,:}:all, iy

ot and ‘fno-,f-.ﬁqat.lons..Spf?ctﬁ‘c'd n the Schedull ¢ J(t:g % he amend.-
i¢r modifications” as may be necessary | L0 this Act and such

ecessary,
- (3) Nothing in this section s
ten cognizance of under the

hall apply to calses relating to offences

Code  before lhe commencement of

1

THE SCHEDULE | L
[See Section 4(2)7:1 ”

- Amendments and modifications to the Code

!
- of Criminal Procedure,

1

X 1. In section 29 of the Code, after .Sllb-‘;SCC:f.i;On_ (2), the following
gi-section . shall be added, namely,— .7, " - 7

1t

""’.T.’“,‘:

Giita

“(2A) The Court of a Specified Exedd'ti*f)c.'szg{is‘f:.até may pass
& a sentence of imprisonment for a term not ciicecding’ two years, or

B # of fine not exceeding two thousand .rupees, or'of both.”.

: : 2. In section 167 of the Code, after sub-seztion (6), the following
wamb-section shall be added, namely,— § | i
i “{7) A Specified Executive Magistrate shall, to the exclusion of -
e any other Magijstrate, have power to authorise detention under this

. section of any person accused of:any‘off:h’c.cs: Spcci_ﬁg_;i in clause (a)- :

" of sub- Seczioynp(l) of section 4 of the Code of Criminal Procedure

" (Manipur Second Amendment) Act, ”8?{_},‘“‘1 as: reSPCFtS.ﬂ-‘-_OSC
offences,— : !

()

the reference in the foregoing sub-scctioins to: a Magistrate or
- Judicial - Magistrate ' shall be construed as -reference to a
Specified Executive Magistrate; L |
paragraph_(c) of the proviso to sub-sect:on 2) shall be deemed

.
»

to have been omitted; 8 |
sub-section (2A) shall be deemed to havq been omitted; I

2o =

' ¢ icf  Jidicial ‘Ma istratc”‘ i
t 0 «other than the Chict Ju lag in
sgg—s\::,ctl;gfx 4, shall be deemed to have Geen-omitted and for
the words “to the Chief Judicial Magistrale” in that sub-section,
the words “‘to the Sessions Judge” “shall be decmzd to have
been substituted.”. .

¢ 3. Insection 190 of the Code, after sub-section (2), the followirig
Bb-section shall be added, nawely,—
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{3 Any Specifiell Exceutive Magistrate may, to the exclusion. of”
eny other Megistrdte, take ceguizance, undersub-secijon (1), cf any
oflence specified it clavse (a) of sib-seclion (1) of section 4 of the?i
Coce of Criminal Procedure (Manipur Second Amend '
1984, and the reference in sub-sectjon (I) of this rection
trate of the first clags shall, in relation to such offience, b
2§ reference to a Specified Executive Magistrate.”.

' R

ment) Act, ¥
to a Magis-}
e coustrucd}.

SRS

: : 1 . L8 ik
In section 39} of the Code, the reference ‘to Chief Judicial-
Muaygistrate shall. in reldtion to an “offence taken cognizance of- by -
Soucified Exccutive Mugistrate, be construed as relerence to District:

1]

diagistrate.
5. In section 192 of the Code,—

(i) in sub-section (1), after the word “Any”, the words “District:
Magistrate or” shalf be inserted; - G S

. &) for sub-section (2), the following sub-section shall be substituted, =&
namely, Sy

“(2) Any Sub-Divisional Mugistrate who is a Specified Executive:
Muagistrate or any A"!z\gisnulc; of the first cluss cmpowered in: thi
behalf by the District Magistrate or Chief Judicia] Magistrate’” a

1 . . . ~ - M ‘
the case may be, gy, alter (aking cognizance ofan offence, mak ]
over the case foringuiry or trial to such other corupetent Magistrate; i
as the District Magistrate or Chief Judi

_ cial Magistrate may;" by
general or special oriler, specify, and thercupon such Magistrate may
fold the inquiry or tyial.””. ' : R &
ST ’ :
i - : ST §
5. In section 196 of the Cede, after sub-section 3), tire follom
gmb-section shell be added, namely,— :
¥ : i -
{4y No Specified Executive Magistrate shall take cognizante
any offence except with the previous sanctioa of the State “Goverp=i
ment or such other aathority or ,ofﬁccr as it may, by order published. &3
- . X ify? : oo
in the official Gazc?ft;:, specify.”. :

7. In relation to tria: of the offesces specified in clause (2) ofsub
section (1) of section 4 ‘of this Act, any reference to a Magistrale j
Chapters X1X and XX Gl he Codeshall be construed as reference to . a5
a Specified Execution Mag;s(m(f_:_ and the expression “Any _.Magf_s_t\mte-',L
in uic sixth cohimn of ‘the First Schedule to the Code shall in¢lude:
Specified Executive Maglsl;lra(c; . ;

! .
‘

8. In section 374 of the Code, in clause (a) of sub-section (3)
fnr the words “Magistrag: of thc‘f_lrst class or of the second. c'ass”
ﬂ words “Magistrate of the first_'c:ass, Specified Executive Magm}t@'te
:;.;.’pyg;:\_gist_ratc of the -:secor;d class™ shall be substjtuted. S

§om—— e —

”"dfr he Directorate ¢f Pig. & Sty., Mampur/400-C/23-3-8
m—— ) ¥, pAe : : :

"
Fraais

B
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